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INTRODUCTION 

I, the Chairman of the Railway Convention Committee, 1971, 
having been authorised by' the Committee to present this third 
Report on their behalf, present this Report on "Rate of Dividend 
for 1969-70 and 1970-71 and Other Ancillary Matters". 

2. The Committee wish to express their thanks to the Chairman 
and Members of the Railway Board and the Financial Commis-
sioner for Railways for placing before the Committee the material 
and information that they wanted in connection with the examina-
tion of the workillg of the Railways. 

3. The Committee also wish to thank the Members of Parlia-
ment, Railwaymen's Unions, Chambers of Commerce and Industry, 
professional organisations, retired Rallway Officers, Public Under-
takings, State Governments and other individuals who have fur-
nished memoranda to the Committee and given valuable suggestions 
on the working of the Indian Railways. The Committee also wish 
to thank the Federation of Indian Chambers of Commerce and 
Industry, New Delhi; the Federation of Associations of Small Indus-
tries of India, New Delhi; the Associated Chambers of Commerce 
and Industry, Calcutta; the National Institute for Training in Indua-
trial Engineering, Bombay; National Federation of Indian Railway-
men, New Delhi and Sarvashri D. D. Desai, M.P., G. D. Khandelwal, 
K. B. Mathur, D. V Reddy and R. P. Srivastava for appearing before 
the Committee and making valuable suggestions. 

4. The Report was considered and adopted by the Committee at 
their sitting held on 17th April, 1973. 

5. The summary of recommendations!conclusions contained in 
the Report is appended to the Report. 

NEW DELHI; 

April 25, 1973. 
V CluClkha 5, 1895 (8). 

v 

R. K. SINHA, 
Chaf.nnG", 

Railway Convention. Committee. 



INTRODUCTORY 

"!'lIe pDllel1i lfaiJ..WJ\Y Convention Committee was constituted m 
August, 1171. ''DIe Oommittee pneaented :aD Interim Report to 
I'IlTUamen.t .ill December, 1971. 'The recommendations with regard 
.to the rate of diridend .and .eer.tain other ancillary matters made 
.m 'the Bepor.t 'co.v.ered .the :period 1971-72 Alld 1972-7.3 only. 

2. In para 9 of the Interim Report, the Committee had outlined 
some of the major areas of 'RailwaJ operations hav~ a vital bear-
'ing on the 'finanCial 'posltten 'ef ,Ute ·Railway. whicb they desired to 
-examine in detail. 

3. The Committee accol'dins ... took ,up .the lollowi.ng subjects for 
eaminatiom OD '8 priority'basis:-

(1)' Accounting Matters; 

'(ii) Suburban Servlcer.; 

(Hi) Commercial and Allied Matters; and 

(tv) RequiJ:ements and Availability of Wagons. 

4. The First Report of 'the Committee on 'Accounting Matters', 
was presented to Parliament on the 1Mh December, 1972. The Re-
port dealt with the following 'mutters:-

{i) Rate of Dividend 'and other .ancillary matters for the 
year l'973~74; 

{i.~ Railway Funds t'iz., Depreciation Reserve Fund, &i1way 
Safety Works Fund, Development Fund, Revenue Reserve 
Fund 'and Pension Fund; 

(UO Budget and .AccountBincluc1ing impro.Yement.s in budget-
ary procedures, modernisation of accountine procedures, 
'trafllc costing and computerlsatlon. 

5. The following Resolution concerning the Report was moved 
an behalf of the Government and adopted bylxltll the Houses OD 

the 20th DeCen1ber, 1972:-

'''That this House approves the recommendations made in 
parM 1.1, .2:31,3.1B, ~3.19, 3.27, 3.28, 4.12, '.13 .and 5.11 of 



the Report an .Accounting, Matters 0{ the Committee apo--
pOinted to. review. the. rate o'f liividend. pa.yable by the-
Railway Uilliertald.n& to General! Rev.enues as 'WeD as 
other ancillary matters. in. c.annec:tion with the Railway 
finance N'11-vlS the General Finance, which w.as present-
ed to Parliament on t.he 15th ~ernber, 1972. 

That this House further directs that the action taken by Gov-
emment on the other recommendations made in the Re-
port should be reported to the next Pclrliamentary Com-
mittee whick may be appointed. to revie.w similar matters,''' 

6. The Second Report of the Committee en '·Suburban· Services'''' 
WIlS presented to Parliam~t en the 22nd February, 1973. The Re-
pert dealt with the srowth ef suburban traffic and develepment ef 
suburban services' in the! metropGlitan cities of Bombay, Calcutta 
and Madras, the classes of accemmodation and overcrowding in· sub-
urban trains, suburban bres, eamings· and losses, ticketless travel 
on the suburban services and Mass Rapici' Transit System including 
Metropolitan Transport Project Orgilnisaticm. 

7. In their Third and Fourth Reports on "Commercial and Allied 
Matters" presented to Parlfament on 2S'rd FeDl'aary and 25th April, 
1973 respectiv_y, the Cammittee llav.e dealt w-ith the following 
nine Bubjects:-

(1) Ticketless Travel; 
(2) Thefts and Pilferage;' 
(3) Railway Protection Force; 
(4) Compensation C.l~ms: 
(5) Qvercrewding; 
(6) Classes of Travel;. 
(7) Free Pass Facilities to Railway staff; 
(8) Railway Users' Amenities; and 
(9) Catering Ser,vjc:es. 

8. The -Fifth Report of the Committee on "Requirements and 
Availability of Wagons" deals with the r4!Quirements and production 
of wagons; their allotment to ZOnal RailWays; SUpply to trade and 
industry; procedure of booking of goods and utilisation of wagons 
including efliciency indices, turn-l'ound~ empty haulage. speeds of 
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goods trains} detentions in Marshalling Yards, transhipment points.. 
Steel Plants and Ports, Wagons under repair and general matters. 
The Report was presented to Parliament on the 27th April, 1973. 

9. The present report. is the final Report of. this Committee. It 
deals with the rate of dividend for the first two years of the Fourth 
Plan which have not been ct'lvered so far i.e. 1969-70 and 1970-71. 
The Report also contains their recommendations on certain other 
ancillary matters. 



REPORT 

A. Issues for Deeisiou 

~ 1.1. The issues that required the Committee's corlsiderationl 
decision were summarised by the Financial Commissioner for Rail-
ways in this Reyiew as under:-

Dividend 

(i) Whether the present mode of contribution to the General 
Revenues, including the element of payment to the States 
in lieu of Passenger Fa·re Tax etc., may continue. 

'(ii) Whether the existing rates of dividend at 4.5 per cent of 
the capital invested upto 31st March, 1964, with an addi-
tion of one per cent in lieu of the tax on passenger fares 
an~ for assisting the State Governments in financing the 
'Railway Safety Works and at six per cent on Capital in-
vested after 31st March, 1964, should be retained. 

'(iii) Whether the existing arrangement of either DO dividend 
being paid, or dividend being paid only at the average 
borrowing rate of Government on certain special elements 
of capital ma.y continue as at present. 

(iv) Whether the following further adjustments in the matter 
. of calculation of the Capital-at-Charge and arriving at 
the total of the dividend payable, which arc called for, 
may be made:-

'(a) -The Capital-at-Charge of the non-strategic portion of 
the Northeast Frontier Railway and the unremunera-
tive branch lines, as also the element of over-capitalisa-
tion, may be exempted from payment of dividend. 

t(b) Having due regard to the long period of constructioni 
·gestation of Railway investment in general, and the 
time taken by such investments to reach full earning 

-potential, 25 pel' cent of outlay in a year on works-in-
progress (o~herwise liable to pllyment of diyidend at 
post-March. 1964. rates) may be exempted from pay-
1l1ent of dividend for a period of three years. 

4 
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(c) The Railways may be given credit, in arriving at the 
total !?f the dividend payable. for the clifterence in the 
amount of interest on the balance in their (reserve) 
funds, at the dividend rate of six per cent and the aver-
age borrowing rate at which interest is now paid. 

Railtv411 Funda 

(v) Whether the appropriation to the Depreciation Reserve 
Fund from Railway Revenues may be increased to an 
a~erage of Rs. lOS crores per year during the quinquen-
nium 1969-74, or 36 close thereto as possible taking ac-
count of the financial position. 

(vi) Whether the existing provision for temporary loans from 
General Revenues being advanced to the Railway Deve-
lopment Fund, whenever the available balance in the 
Development Fund is insu8icient to meet the cost of 
works chargeable to that Fund, and payment of interest 
on such loans at the average borrowing rate, may be 
continued. 

(vii) Whether when the Railways' net revenue is not adequate 
to pay the dividend to the General Revenues in full, and 
the Revenue Reserve Fund has no or insuftlcient balance 
to make good the shortfall, the Railways may be permit-
ted to take temporary loans as at present from the Gene-
ral Revenues to meet the futt dividend liability, and in-
terest on such loans may be paid at the average borrow-
ing rate. 

Other Matters 

{viii) Whether the present rules for allocation of Railway ex-
penditure between Capital, Revenue. Depreciation Re-
serve Fund and Development Fund ma.y be maintained 
without alteratjon. 

(ix) Whether the present scheme for the amortisation of un-
productive capital is to be continued in 1969-74 even ... 
though, in view of the nominal balance in the Revenue 
Reserve Fund, the effect will be minimal. 

(x) Whether in futurl", the construction of an uneconomic 
new line may ordinarily be undertaken only after the 
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particular authority sponsoring the construction of such 
a line undertakes to reimburse to the Railways, annually 
all losses (including dividend payable) incurred by the 
Railways in the operation of the line. 

(xi) Whether the arrears of the reliefs referred to in item (iv) 
above pertaining to 1969-70 and 1970-71 accounts of which 
have already been closed, may be adjusted in three equal 
instalments in the accounts of 1971-72, 1972-73 and 1973-74. 

B. Rate of Dividend etc. 

1.2. After an exhaustive study of some of the main problems afleet· 
ing Railway finances as detailed in the Introduction to this Report 
and considering the financial position of the Railways as it has emerg-
ed from the succe!l8ive budgets for the finaDcial years 1969-70 to 
1973-74, the Committee are satisfied that the arrangements proposed 
by them for the period 1971-72 to 1973-74, may be given retrospective 
effect to cover the first two years of the Fourth PIaIl i.e. 1969-70 and 
1970-'11 as well. Th~ final recommendations of the Committee with 
regard to the rate of dividend and other ancillary matters on which 
their decisions were sought by the Railways for the quinquennium 
186&-74 are accordingly as under: 

(i) No change i. called for in the present mode of contribution 
to the GeDeral Revenues. ' 

(ii) Railways should pay dividend to the General Revenues 
at the rate of 41 per cent of the Capital mvested upto 
1,963-64 with an addition of 1 per cent in lieu of passenger 
fare tax and at 6 per cent of the capital invested after 31st 
March, 1964; 

(iU) The extent arrangements for the purpose of dividend jn 
r .. artl to strategic lines, Kiriburu.Bim .... arIa aDd Sambal. 
pUI'.Tltlagarh ore lines and the Xathua-Iammu line and the 
Tinmelveli.Trivaadrum Kanyakumari line may continue; 

(Iv) The Capital-at-Charge of the non-strategic portion of the 
Northea .. Frontier Railway and the unremunerative branch 
lines to be assessed precisely in accomance with the recom· 
mendatioDS contained in the Report of the Uneconomic 
Branch Lines Committee as also the element of .overcapi-
talisation may be exempted from payment of dividend; 

(v) The existing arrallpments of (a> deferring the payment of 
dividend on the Capital.at·charge of New Lines chargeable-
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at the av_tap borrowiDtr rate of inteNat dtlr" the period 
of their construction as weD as for tile first five yean after 
their opening; and (b) eloalDl( tile accouat of deferred divi-
dend on New Lines after a period of 20 years from the date 
of their openiDl(, extinpishing any liabiUty for deferred 
dividend not liquidated within that period, may be conti-
nued; 

(vi) Having regard to the long period' of constraetioa/pstatiolll 
of railway investment in ,eneral and the time taken by 
such investments to reach full earning potential, 25 per 
cent of outlay in a year on worktt-m-progress (which could 
otherwise be liable to paymet of dividend) may be ex-
empted from payment of dividend for a period of 3 yean; 

(vii) Consistent with the ~mercial praettee of utilising re-
serves as internal resources, the Railways should be given 
tlte beneftt of interest at the current . dividend rate on the 
fund balances by being pennitted to take credit for the 
difference between the dividend rate and the average bor-
rowing rate at which interest accrues at present to the 
Funds as a set-off in the dividend payable from tbe Rail-
ways to the General Revenues. 

(viii) The appropriations to Depreciation Reserve Fund from 
Railways Revenues may be placed at as. 95 crores duriq 
1969-70 and Rs. 100 crores during 1970-71, the total contri-
bution dUrinr the quinquennium 1169-74 beinl' of the 
order of Rs. 525 crores or as close thereto as possible. 

(ix) The existing provision for temporary loans from General 
Revenues being advaneed to the Railway Development 
Fund when tbe balance ia tbe Development Fund is inade-
quate to meet its oblirations and payment of interest on 
such loans at the average borrowm. rate, may be continu-
ed. 

(x) Further, the Railways may be permitted to take temporary 
loans 86 at present. from the General Revenues to meet 
the dividend liability in ease the Railways net revenue 
is not adequate to pay in full tbe dividend to tbe General 
Revenues and the Bevenue Reserve Fund bas no or bwdIl-
cleat balance to make pod the shortfaD. The interest OIl 

such loans "'om GelleraJ Beveaues (iaeludlac further 
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108DI for repayment of the orilinal loans or payinl inter-
est charges on the loans) should be paid by the Railways 
at the current borrowinl rate. 

c. Other AnciUary MaUers 

1.3. The Committee further recommend that: 

(i) 'the existinl rules of allocation of Railway expenditure bet. 
ween Capital, Revenue IIDd Depreciation RelJerve Fund and 
Development Fund may be continued without any altera· 
tiOD till the results of the comprehensive review of t~e 
form and content of the Railway Budget -as recommended 
by the CommitJtee in Para 7.9 of their First Report, become 
avaiblble and P.arUameDt's approval is obtained to the 
changes that may be necessary. 

(il) the preseDt scheme of amortisation of the capital.at.cha1'le 
~1 h' • by utUlNnl t e mterest on 'the Revenue Reserve Fund, 

supplemented by appropriation from Railway ReveDues 
may continue till the matter is examined in aU its aspects 
by the Expert Group suggested in para 5.17 of the First 
Report and its recommendations are lone into by the next 
Convention Committee; 

(iii) the arrears of reliefs referred to above, pertaininl to the 
years 1969-70 and 1970-71 (accounts for which have already 
been closed) may be suitably adjusted in the current year's 
accounts. 

D. General 

1.4. The Indian Railways are the Nation's largest undertaking 
with an investment of over Rs. 4300 crores and employing about 17 
lakh persons. As observed by the Administrative Reforms Commis-
sion lithe efftciency of the Railways has .... a far reaching effect not 
only on the general transport facilities provided to the community, 
but al&.o on the general tenor of commercial, industrial and social 
life of the community. The large number of railway employees can-
not but constitute a determining factor in the evolution of the pattern 
of employer-employee relationship in Government dep~tments. 
'I1le efftciency of Railway operations is, therefore, a vital factor in 
the projection, of the Government's image both in the country and 
abroad~ In some respects it m~y provide the acid test of the general 
effiCiency of Government's commercial undertakings." 
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1.5. The Committee consider that keepiac i. view the- fact that: 
the Bailway flDaaces have been showinC sigu of ecmaidenWe Itrala. 
duriD, the put few yean, tlae fuaetioDbqr of this premier public-
andertakin, should be subjected to a c101e aad eontinUOUI parli.-
mentary scrutiny. 

1.6. During their tenure of about one year and eighth months, the 
Committee have held 37 sittings of which 11 were devoted to the-
examination of non-ofticial witnesses and 15 for the examination of 
official witnesses. The Committee have also toured all the Zonal 
Railways and have held infonnal discussions with representative 
non-ofticial organisations as well as with the local railway officials re~ 
garding the various matters taken up for intensive- study by them." 
They also called for memoranda from eminent non-officials, Chambers-
of Commerce and Industry, Public Undertakings, State- Governments. 
Members of Parliament and some professional organisations on the-
various problelll6 aftecting the Railways. 71 memoranda running into 
752 pages were received by the Committee-7 from Members of Par-
liament. 10 from State Governments/Union Territories, 7 from Rail-
waymen's Unions, 19 from Chambers Of Commerce, 4- from Profes-
sional Organisations, 11 from retired Railway Oftlcers; 9 from Public' 
Undertakings and 4 from other individuals. 

1.7. Some of the important problems which the present Commit-
tee have not been able to deal with and which would require the im~ 
mediate attention of the next Railway ConlVention Committee are:-

(1) Appraisal of Fourth Plan Scheme and projects vis-a-vis: 
the expenditure incurred; 

(2) Approach to the Fifth Five Year Plan. 

(3) Social Burdens on RailwaYL 

The ftnancial implicatiOns of various social burdens on the-
Railways are estimated to be of the order of Rs. 127 
ctores per annum. While the Committee have dealt 
with the problems of subuTban and non-suburban traf· 
ftc, on which the Railways are incurring a loss of about 
Rs. 63 crores per annum in their Secoad and '1l1ircl 
Reports, the question Of losses on (i) Unremunerative 
Lines (ii) low rated traffic and (iii) freight conces.-
sions ,on export trade. relief measures etc. which ac-
count fOr "the 1-emaining Rs. 64 cro1'8 needs to be en--
mined in detail. 
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It haa been suggested that.tbe Railway. should, in some 
way or the other, be compensated fGt these services 
by Central or State Governmetlts or local bodies, as ia 
done in many other countries. 

This and related suggestions would require to be consider-
ec. carefully by the new Committee." 

(4) New Lines and Conversion Schemes 

Allied to the above. is the question of policy to be followed 
in regard to construction of new lines and conversion 
of existing lines. The Committee note from the 
speech of the Minister of Railways Introducing the 
Railway Budget for 1978-74 in the Lok Sabha on 20th 
February i 1973 that the imperative need for develop-
ment of backward regions on the one hand and the 
problem of rising costs of construetion on the other, 
require that a new approach to the problem is thought 
out so that the creation of the infra structure through 
a policy of deUberate developmental expenditure, 
yields long long-term benefits. In order to ma·ke it 
ftancially pouible for the Railways to construct new 
lines in such situations, it has inter alia been suggested 
that they may be granted exemption, full or partial, 
from payment of dividend liability to the General Re-
venues during the period of construction and for a 
specifted number of years after completion and 
opening to traftlc. 

This and related suggestions would require to be consi-
dered carefully by the new Committee. 

The criteria followed 80 far while sandioning projects for 
conversion of MG and NG olines BG, the perspective 
plan drawn up in thia regard. the fin.-ncial implica-
tions thereof and the progress made 80 far are some 
of the other important issues to be considered in this 
connection. 

(D) EfReiency of Railway Operations 
Eftieiency of Railway Operations particularly ill the mat-
ter of utilisation of locomotive power, punctuality of 
passenger trains. express goods services. fuel consumption 
etc. 
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(6) Rail-road Coordination; 

(7) Working of Production Units; 

(8) Reorganisation of and modernisation of work in RaUway 
Workshops for fuller and better utilisation of the available 
capacity 80 as to bring dewn the ,expeaditule on repall"l 
and maintenance. 

(10) Modemisation/improvement of signalling and telecommu-
nication systems. 

(11) Staff mltters including amenities to staff and involvement 
of workers in the management of the Railway •. 

(12) Railway Equipment and. Stores. 

UI. Tile Committee tlltft 110 doubt that the above ia... would 
be goae iDto in lIepth b,the new BaDway Conveatloa Committee to 
be ·e ... Ututed -to re\'iew thepedunnanee of the BailwaYI durm, the 
FOIII'th nve Y.r PIn ad to live reeOlDlDen_tioal for detennlD-
lag :tbe ,.ivile ... payable by ftallwaYI dunn, eaeh yMr of the new 
Plan. 

NEW 'DELHI; 

April 
ChaitTii-

1973. 
',-1895---(SCika) 

272(E) LS-2. 

R. K. SINHA, 

RaiLwati Conwntion Committee. 



APPENDIX 

(Vide para 5 of Introduction) 

Sum.mary of Recom.mend4tions!Condusiom cont4ined in the Report 

S. No. Reference to 
Para No. of 
the Report 

(1) (2) 

Summary of Recommendationsl 
Conclusions 

(3) 
-----'-:' ,.-~ 

1 1.2 After an exhaustive study of lOme of the 
main problems :lft'ecting Railway finances as 
detaUed in the, Introduction ,to tnia Report and 
considering the financial position of the Rail-
ways as it has~merged from the successive 
budgets for the financial yearl 196Q-70 to 1973-
,74, the Committee are latisfted that the arrange-
ments 'proposed by them for the period 1971-72 
to 1973-74. may be given retrospective effect to 
cover the first two years of the Fourth Plan i.e., 
1969-70 and 1970-'/1 as well. The final recom-
mendations of the Committee with regltrd to 
the rate of dividend and other ancillary mlttet'li 
on which their dedsions were sought by the 
Railways for the quinquennium 1969-74 are 
accordingly as under: 

(i) No change is called for in the present 
mode of contribution to the General 
Revenues. 

(Ii) Ra.ilways should pay dividend to the 
General Revenues at the rate of 4t per 
cent of the Capital invested upto 1963-
64 with an addition of 1 per cent in lieu 
of passenger fare tax and at 6 per cent 
of the capital invested after 31st March, 
1964; 

(iii) The extent arrangements for the pur-
pose of dividend in regaJ.'d to' strategic 

---.. --- ._------ --_ .. - ... _-- ._._- , . 
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(1) (2) 

...... :\ 

.-

. .,.. 

.... 
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(3) 

lines, Kiriburu-Bimalgarh and Sambal-
pur-Titlagarh ore lines and the Kathua-
Jammu line and the Tirunelveli-
Trivandrum-Kanya.kumari line may 
continue; 

(iv) The Capital-at-Charge of the non-
strategic portion of the Northeast Jo'ron-
tier Rllilway and the unremunerative 
branch lines to be assessed precisely in 
accordance with th(' rel'ommendations 
contained in the Report of the Unecono-
mic Branch Lines Committet! as also 
the element of overcapitalisation may 
be exempted from payment of dividend; 

(v) The existing arrangements of (a.) 
deferring the payment of dividend on 
the Capit.:tl-at-charge of New Lines 
chal'gellble at the average borrowing 
rate of interest during ~he period of 
their construction as well as for the first 
five yea.rs after their opening; and (b) 
closing the account of neferred divid-
end on New Lines after a period of 20 
years from the date of their opening . 
extinguishing any liability for deferred 
dividend not liqUidated within that 
period, may be continued; 

(vi) Having regard to the long period of 
construction I gestation of railway invest-
ment in general and the time taken by 
such investments to reach full earning 
potential, 25 per cent of outlay in a 
year on works-in-progress (which could 
otherwise be liable to payment of divi-
dend) may be exempted from payment 
of dividend for a period of 3 years: 

(vii) Consistent with the commercial prac-
tice of utilising reserves as interna.l re-

-----_. --_ .... -_ .... ---_. ,-'. --.. ,' - . 
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(3) 

sources, the Railways should be given 
the beJieftt of interest at the current 
dividend rate on the fund balances by 
being permitted to take credit for the 
difference between the dividend rate and 
the average borrowing rate at which 
ill_est aecrues at present to the Funds' 
as a IJet..off in the dividend payable from 
the Rallways to the General Revenues. 

(viii) The- appropriations to Depreciation Re-
serve Fund from Railway Revenues may 
be placerl at Rs. 95 crores during 1969-
70 and Rs. 100 crores during 1970-71, 
the total contribution during the quin-
quennium 1969-74 being of the order 
of Rs. 525 crores or as close thereto as 
possible. 

(ix) The existing provision for temporary 
loans from General Revenues being ad-
vanced to the Railway Development 
Fund when the balance in the Develop-
ment Fund is inadequate to meel its 
obligations and payment of interest on 
such loam: at the average borrowing 
rate, may be continued. 

(x) Further, the Railways may be permit-
ted te taJw temporary loans as at pre-
Hnt, :from the General Revenues to 
meet the dWidend liability in case the 
Railways' net revenue is not adequate 
to pay in full the dividend to the Gene-
ral Revenues and the Revenue Res('rve 
Fund has no or insbfficient balance· to 
make good the shortfall. The interest 
on !Nch loans from General Revenues 
(including further loans for' repayment 
of the Original loans or paying inte-

---- -_._------_ ..• -_ .. -



IS 
------------_._---_._---
(1) (2) 

2 1.3 

3 1.5 

(3) 

rest cbar&ea on tbe loans) should be 
paid by the Railways at the current 
borrowing rate. 

The Committee furthe!' recommend that: 

(i) the e.xistblg rules of allocation of Rail-
way expenditure between Capital, 
Revenue and Depreciation Reserve 
Fund and Development FWld may be 
continued without any alteration till the 
rellUlts of the comprehensive review of 
the form 2nd content of the Railway 
Budget as recommended by the Commit-
tee in Para 7.9 of their First Report, 
become available and Parliament's ap-
proval is obtained to the changes that 
may be necessary; 

(il) the pr~sent acheme of amurtisation of 
the capit:J.l-at-charge by utilising the 
interest on the Revenue Reserve Fund, 
supplemented by appropriation from 
Railway Revenues may continue till 
the matter is examined in all its aspects 
by the Expert Group suggested in 
para 5.17 of the First Report and its 
recommendations are gone into by the 
next Convention Committee; 

(iiU . the arrears of reliefs referred to above, 
perlatning to the years 1969-70 and 1970-
71 (accounts for which have already 
been d(lll8d) may be suitably adjusted 
in the current year's accounts. 

The Committee consider that keeping in 
view the fact ths.t the Railway ftnances have 

• ___ ._. ____ •• ___ ._. __ •• __ • ____ ~ __________ ._._. __ •• __ h ___ .. ___ ..... __ ._._ .... _ 
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4 1.7 

• • '&,:A ..... 0* 

been showing signs of considerable strain dur-
ing the past few years, the functioning of this 
_ premier public undertaking should be subjected 
to a close and continuous parliamentary 
scrutiny. 

Some of the important problems which the 
present Committee have not been able to deal 
with and which would require the immediate 
attention of the next Railway Convention 
Committee are:-

(1) Appraisal of Fourth Plan Schemes and 
projects vis-a-vis the expenditure in-
curred. 

(2) Approach to the Fifth Five Year Plan . 

(3) Social Burdens on Railways. 

The financial implications of various social 
burdens on the Railways are estimat-
ed to he of the order of Rs. 127 'Crores 
per annum. While the Committee have 
dealt with the problems of suburban 
and non-suburban traffic, on which the 
Railways are incurring a loss of 
about Rs. 63 crores per annum in thei 
Second and Third Reports, the question 
of losses on (i) Unremunerative Lines; 
(U) low rated traffic; and (iii) freight 
concessions on export trade, relief mea-
sures etc. which account for the remain-
ing Rs. 64 crores needs to be examined 
in detail. 

It has been e:uggested that the Railways 
!'Ihould, in some way or the: other, be 
compensated for these services by Cen-
tral- or State Governments or local 
bodies, as is done in many other coun-
tries. 

_____ • ____ • ___ N _____ • ___ - ---------,---- •• - .. ---. - -.---...------.-.------
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This and related suggestions would require 
to be considered carefully by the new 
Committee. 

(4) New Lines and Conversion Schemes 

Allied to the above, is the quespon of policy 
to be followed in regard to construction 
of new lines and conversion of existing 
lines. '.rile Committee note from the 
speech of the Minister of Railways in-
troducing the Railway Budget for 
1973-74 in the Lok Sabha on 20th 
February, 1973 that. the imperative 
need for development of backward 
regions on the one hand ;lnd the pro-
blem of rising costs of construction 
on the other, require tha-t a new ap-
proach to the problem is thought out. 
so that the creation of the infrastruc-
ture through a policy of deliberate 
developmental expenditure, yields 
long-term benefits. In order to 
make it financially possible for the 
Railways to construct new lines in 
such situations, it has inter alia been 
suggested that they may be granted 
exemption, full or partial, from pay-
ment &f dividend liability to the 
General' Revenues during the period 
of cOIlRtruction and for a spec1fted 
number' of years after completion a.nd 
opening to traffic. 

This and rl'lated suggestions would re-
quire to be considered carefully by 
the new Committee. 

The criteria followed so far while lanc-
tioning projects for conversion of 
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2 3 
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MG and. NG lines into BG, the perl-
, pective plan drawn up in this regard, 
the iiDancial implications thereof and 
the progress made 10 far are some of 
t~ other important issues to be con-
sidered in this connection. 

(5) Eftlciency of Railway Operations 

Efticiency of Railway Operations parti-
cularly in the matter of utilisation of 
locomotive power. punctuality of 
passenger trains, express goods ser-
vices, :rue) consumption etc. 

(6) Rail-road Coordination. 
(7) Working of Production Units. 
(8) Reorganisation and modernisation of 

work 1n .Railway Workshops for fuller 
and better utilisation of the available 
capacity so as to bring down the ex-
penditure on repairs and maintenance. 

(9) Modernisationlimprovement of signal-
ling and 1elecommunication systems. 

(10) Staff matters including amenities to 
staft and involvement of workers in the 
management of the Railways. 

(11) RaHway Equipment and stores. 

The Committee have no doubt that the above 
illUCs would be scme into in depth by the new 
Railway ConventiOD Committee to be constitut-
ed to review the performance of the Railways 
during the Fourth FtveY ear Plan and to give re-
commendations for determining the dividend 
payable J.ur Railways during each year of the 
new Plan. 

--------------,-_ .. _- .. - ......... "----------
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No. 

Name of Agent 

D8L1II 

240 JaiD Book Agency Con-
naugbt Place, New Delhi. 

2!. Sat Narain & Sons, 3141/ 
Mobd. All Bazar, Mon 
Gate, Delhi. 

26. Atma Ram & SOna, Ka..b· 
meri Gate, Delhi-6. 

27. 1. M. Jaina & 8rothen 
Moti Gate, Delhi. 

28. The Central News Agency, 
23/90, Connaught Place, 
New Delhi. 

290 The Bndlab Book Store, 
7-L, Connaugbt CIrcw, 
New Delhi. 

30. Labhmi Book Store, 42, 
Municipal Market, Ianpatb, 
New Delhi. 

31. Babree Brothen, 188, Laj-
oatral Market. Delbl~. 

;12. Iayaoa Book Depot, Chap-
parwala Kuan. KaroIBlllh., 
New DeIhl. 

Aseocy SI. Name of Agent Apncy 
No. No. No. 

11 

3 

9 

II 

20 

Z3 

21 

66 

33. Oxford Book & Stationery 
ComploJ, Sandia Houae. 
Connaugbt Place, New 
Delhi-I. 

*' People'. Publishing House. 
Rani Ihunsi Road, New 
Delhi. 

35. The United Book Agency, 
48, Amrit Kaur Market, 
Pahar Glnl, New Ddbi. 

36. Hind Book House, R2, Ian-
path, New Delhi. 

37. Bookwell, 4. Sant Naran-
karl Colony, Kinpway 
CamP. Delhi-9. 

MANIPUR 

38. Shri N. Chaohl Singh, News 
Agent, Ramlal Paul High 
School Annexe, Imphal.. 

AGENTS IN FOREIGN 
COUNTRIBS 

39. The Secretary. B.tablilh-
ment Department, The 
High Commission of Iodia, 
Iodia Houle.l.. Aldwych 
LONDON, W.C.-2. 

68 

88 
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